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*DEMANDS FOR GRANTS— Contd.

DEPARTMENT OF SOCIAL WELFARE
-—Comd.

MR. SPEAKER: We goto the next
item of the Agenda.

L]

We have already taken 1 hour and 30
minutes more than the time allpted for this
Demand. And the Minister has yet to
reply. He will take 45 minutes. That
means, we have ‘exceeded even two hours.
If we do like this, it means, ome more
demand will have to be guillotined.

The Minister may reply now and then
we will conclude this.

SHRI A.S. SAIGAL (Bilaspur): Before
we start another item, may 1 make a sub-
mission...

MR. SPEAKER: I thought I have dis-
cussed it with the Minister and the Congrees
Party...

AN HON. MEMBER: About what?

MR. SPEAKER: Will you kindly hear
me first? I have already discussed the
question of extension of time with the
Minister of Parliamentary Affairs. Already
about two hours we have exceeded. Iam
not taking responsibility for that. You can
put it to the House, if you want to have
further extension. Again if we extend it
by two hours, one hour should go to the
Opposition. If there is anything to be said
on this, the Minister of Parliamentary
Affairs will say and it is not proper for
every member to get up and say something
on this.

SHRI A. S. SAIGAL: My point is
altogether different.

MR. SPEAKER: Then you cannot raise
it, if it is different. Kindly sit down.

SHRI SONAVANE (Pandharpur):
I make a submission?

May

MR. SPEAKER: Kindly sit down,

SHRI SOMAVANE: In view of the

intensity of feeling...
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MR. SPEAKER: I have not permitted
It is for the Minister to say
about that. If every Member wants to get
up and say, what can I do? I have aleady
discussed it with the Minister. The Minister
of State for Home Affairs will say somthing.

AN HON, MEMBER: Aq}ut what?

MR. SPEAKER: On this demand that
is before the House. Yes, Shri Shukla.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr.
Speaker, 1 am making a brief interven-
tion to explain certain points that the Hon.
Members have raised regarding the reprsen-
tation of Scheduled Castes and Scheduled
Tribes in the ‘Central Government services.
Sir, We are contiouing our efforts to ensure
that.

Scheduled Castes and Scheduled Tribes
have been given greater representation in
Classes I, II and IIT of the Central Govern-
ment Service. 'We are continuing our efforts.
Before I indicate the special and extra efforts
that we are making towards this direction,
I would like to indicate the efforts that we
have alrcady made and the concessions that
we have already provided for this purpose.

As far as Scheduled Castes are concerned,
this Honourable House is aware that we have
reserved 12} per cent vacancies if they are
directly recruited to the posts on all India
basis by open competition, then the reser-
vation is 16 2/3 per cent. As far as Schedu-
led Tribes are cancerned, this reservation is
5 per cent. Where the recruitment is not on
all India basis and it is on regional basis, then
the population ratio of Scheduled castes and
Scheduled Traibes is taken into consideration.
But the minimum limit has been put and
it will not be less than § per cent in the case
of Scheduled Tribes in relation to regional
population where regional recruitment takes
place. This is the persent position.

The honourable, house also knows that we
have given age concession, we have given them
the concession in fees and have relaxed the
standard of suitabiliyy. As far as standard of
suitability is concerned, we have......

AN HON. MEMBER :
paper.

It is only on

*Moved with the recommendation of the President.
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SHRI VIDYA CHARAN SHUKLA......

further made a special " liberalisation in this

matter. We are generally secing that even
after the relaxed standards are applied, candi-
dates belonging to Scheduled Castes and
Tribes are not recruited. So, we have now
provided that in cerfain categories of posts
even if thew do not come to the relaxed
standard, then from among the applicants the
best candidates who fulfil the required
educational  qualifications should be
selected against the reserved vacancies—even
though they may not come to the relaxed
standard so that these reserved vacancies do
no go unfilled and have to be filled by candi-
dates belonging to the general category.
Apart from this, we have also given travel
concessions by railways so that poor sche-
duled castes candidates can make use of
them.

SHRI RANGA (Srikakulam): Is there any
machinery to ensure that these instructions
are respected and carried out in letter and
spirit ?

SHRI VIDYA CHARAN SHUKLA:
There is a statutorily-appointed commissioner
for Scheduled Castes and Scheduled Tribes
and he submits an annual report to Parlia-

ment.

We know there are lapses and they are
not always faithfully carried out. But
wherever they are not carried out, a report
is submitted to the hon. House and we
take up these matters with the departments
and ministries and other central agencies
where lapges have occurred and see that they
are not repeated but corrected in time.

SHRI B. K. DASCHOWDHURY (Cooch
Behar) : The Commissioner has no power to
enforce those things.

SHRI VIDYA CHARAN SHUKLA: I
shall answer questions at the end.

We have been continuously striving to
improve the situation as it is. We have
appointed a Working group headed by our
Additional Secretary, Shri M. R. Yardi, to
look into this so that we can improve the
recruitment of scheduled caste and scheduled
tribes personmel in government services at
the Centre and in the States, His recommen-

. dations have been received. On the basis of
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these, we have provided for certain additional
concessions, With your permission, I would
like to mention these concessions we have
allowed to persons who belong to these
categories.

The first is provision for carry-forward
of unfilled reserved vacancies to the follow-
ing two recruitment years. This is subject to the
total reservell vacancies including carried for-
ward reserved vacancies not exceeding 459, in
any one recruitment year. The second conces- +
sion we have given is that prior approval of
the Ministry of Home Affairs is required to
be obtaind by the appointing authority before
dereserving any reserved vacancies is perma-
nent and temporary posts likely to become
permanent or continue indefinitely, Wide
publicity is given to reserved vacancies by ,
advertisement in newspapers, notifications to
employment exchanges and intimation to
certain associations of scheduled castes and
scheduled tribes recognised for this purpose.
We have also now appointed a liaison
officer in each department and ministry and
also in offices under the heads of depart-
ments who are responsible for ensuring due
compliance with the reservation orders in
the offices under their charge. The liaison
officers in the ministries and departments
are of the rank of Deputy Secretary.

Ministries and departments have also
been asked recently to set up Cells within
the Ministry/Department for this work under
the direct control of the liaison officer.

In posts and services filled by direct
recruitment, reservation is required to be
made for scheduled cast and scheduled tribes
both at the time of initial appointment on
a temporary basis as well as in confirmation.
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SHRI VIDYA CHARAN SHUKLA: In
the matter of promotions, after a review of
the concessions already admissible to sche-
duled castes and scheduled tribes, some
additional concessions have been given to
persons in these categories. 1 shall briefly
mention these—this is with reference to the
point made by Shri 5. M. Banerjee about
reservations in promotions.

SHRI S. M. BANERJEB (Kanpur) :
There was a Supreme Court judgment after
the Madras High Court judgment. The
Supreme Court judgment said that in the
matter of promotion also, scheduled castes
and scheduled tribes should be given proper
representation. 1 would like to know if it
is covered.

SHRI VIDYA CHARAN SHUKLA: I
am replying to it.

As far as premotion through the limited
departmental competitive examination is
concerned, reservations at 12} and 5 per
cent respectively of the vacancies have been
provided for the scheduled castes and sche-
duled tribes. In the case of promotions
made on the basis of competitive examina-
tions limited to departmental candidates in
classes IT, I1I and IV posts in categories of
services in which the element of direct
recruitment, if any, does not exceed 50 per
cent. As regards promotion by selection
to classes I and 1I posts, there is no reser-
vation, but the following important conces-
sions have mow been given to these two
categories. In the case of promotions made
by selection from class IIl to class Il and
within class II and from class II to the
lowest rung or category in class I, it has
now been provided that in the categorisation
on merit of eligible employees belonging to
the scheduled castes and scheduled tribes, the
departmental promotion committee will give
weightage in grading the scheduled caste
and scheduled tribes candidates, that is an
employee who is categorised as ‘good’ on
the basis of record of service will be deemed
as ‘very good’.

One who is categorised as “very ‘good™
will be deemed as “outstanding” for the
purpose of selection. This concession is
however to be confined to only 25 per cent
of the total vecancies in a particular grade
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or post filled in a year from the select list
prepared for the purpose of promotion. It
has also been provided that those Scheduled
Castes and Scheduled Tribes employees who
are so senior as to be within the number of
vacancies for which the select list has to be
drawn should be inculded in the select list
unless they are ounsiderc.d unfit for promo-
tion and even they should be given by the
departmental  promotion committee one
grading higher than the grading otherwise
assignable to them on the basis of their
records of service, their place in the select
list being determined on the basis of the
higher categorisation.

In the case of promotions made by
selection in Class IIl and IV posts, reserva-
tion at 12.5 per cent and 5 per cent of the
vacancies had been provided for Scheduled
Castes and scheduled Tribes respectively in
the grades or services in which the element
of direct recruitment, if any, does not exceed
fifty per cent.

In regard to promotion on the basis of
seniority subject to fitness, there is no
reservation in  appointments made by
promotion on the basis of seniority subject
to fitness but cases involving supersession
of Scheduled Castes and Scheduled Tribes
officers in Class I and II are required to be
submitted to the Minister or Deputy Minister
concerned for prior approval. Such cases
of supersession in Class III and IV are
required to be reported to the Minister or

Deputy Minister concerned within  a
month.
12-24 hrs. I

[Mr. DEPUTTY-SPEAKER in the chair].

As a result of the various concessions), 1
am happy to report that the number of
Scheduled Castes and Scheduled Tribes em-
ployees and their percentage to total emplo-
yees under the Central Government are
steadily increasing. On 1.1.60 the number
of Scheduled Castes employees (all classes
excluding sweepers) stood at 2,23,124. On
1.1,1968 that number stood at 3,01,035.
Similarly the oumber of Scheduled Tribes
employees of all classes excluding sweepers
rose from 35,652 on 1.1.1960 to 54,400 on
1.1.1968.

s
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[Shri Vidya Charan Shukla)

It is still below our requirement and ,
expectation and we still want to improve the
position, That is why we have provided
for special concessions and we hope that
when these special concessions are fully uti-
lised in due course the position will improve
further. Thg question of recruitment to All
India services was somewhat  unsatis-
factory.

SHRI RANGA : If they take those per-
sons, itis found that they are obliged to
make so many concessions in regard to quali-
fications and so on. They make special ar-
rangements for giving them special training to
help them get into the IAS, etc. Would
they be able to make specal arrangements,
after they are recruited. in the first or two
years, for special studies and preparation so
that they can rise to the level of the others
and there would be no trouble there-after
in regard to promotion.

® SHRI VIDYA CHARAN SHUKLA :
It is a very valid question. I am happy
to say that wherever we gave this special
concession, We made special provision for in
service training so that after they are
recruited they are brought to a particular
level so that in actual functioning they are
not below anybody else and their promotion
chances do not suffer.

We make this arrangement wherever it is
necessary.

I was mentioning about the All India
Services. Here the position was not wery
satisfactory, As the hon. Member Shri
Ranga mentioned, we have made arrange-
ments for the training of candidates at two
institutions, one in Allahabad and the other
in Madras, where these candidates are given
training before the examinations, and asa
result of this training given for the last six
or seven years, we have been able to fill all
the reserved vacancies in the IPS and the IAS
and this experiment has proved successful. I
am happy to say that two candidates belong-
ing to the Scheduled Castes and Scheduled
Tribes have stood first and second in the
competitive tests. This indicates that with
a little bit of encouragement and some train-
ing given they can compete with the best
in the country.
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As far as the newly constituted Indian
Forest Service is concerned, I am happy to
report that in the first competitive examina-
tion that we undertook, 50 persons were
appointed and out of this number, almost
one-fifth belong to the Scheduled Castes and
Scheduled Tribes. That is six of them belong-
ed to the Scheduled Castes and three of them
belonged to the Scheduled Tribes.

Apart from this, we have now set up a
committee under the chairmanship of the
Home Minister to review the performance in |
the matter of recruitment of the scheduled
Casts and Scheduled Tribes in the services
and the posts, under the Government of
India, the Union territories and public under
takings, so that we can still find out if there
is any scope for improvement here and there
so that we could give further concession and
see whether there is any lacuna or drawback
that could be set right.

We have also requested the various State
Governments to set up committees in their
respective States as recommended by the
Yardi Working Group, and according to
the information received so far, the Govern-
ment of Kerala, Gujrat, Rajasthan, Jammu
and Kashmir, West Bengal, Tamil WNadu
and Maharashtra have set up committees. We
are pursuing this question with the rest of
the State Governments and we hope that
they will also set up such committees to
review the performance of the recruitment of
Scheduled Castes and Scheduled Tribes in
the State services so that the condition
improves.

The last point that I want to make is
regarding the public sector undertakings. So
far, out of the 174 public sector under-
takings, statutory and Semi-Government
bodies, 157 undertakings have agreed to
make reservations for scheduled Castes and
Scheduled Tribes in services under them.
With the rest of them, we are following this
up and we hope that the rest of these under-
takings will take up this question. With
all these things, we hope that we will be
able to fulfil the promise that we have held
out to these oppressed classes of society and
before long the position should become
satisfactory.

SEVERAL HON. MEMBERS rose—
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MR. DEPUTY-SPEAKER : No questions
please. Tam sorry. Ihave to finish the
Demands for Grants of this Ministry before
lunch.

SHRI A.S. SAIGAL : The speaker, when
he was in the chair, said that after the state-
ment, we cam put questions. Now, the
Minister hds finished the statement, and I
have to say something. I am not asking on
the statement that he has made? but some-

thing else. You must allow me,
-

SHRI BRI BHUSHAN LAL
(Bareilly) : You must allow us to put
questions.

MR. DEPUTY-SPEAKER : If you start
.righ( now, it will take another halfan hour
and the time for these Demands will have
to be extended. It is not possible.

SHRI S. M. BANERIJEE : Just one
clarification.

MR. DEPUTY-SPEAKER : 1 would re-
quest hon, Members to write to the Minister
and get the reply. Itis not necessary to
get the replies on the floor of the House.

SHRI A. S. SAIGAL : I am not askiog
anything on that point. When the Speaker
was in the Chair, he said that after this
item of business, we can raise our points.

MR. DEPUTY-SPEAKER : 1 am not
allowing any questions now. Any doubt
that may remain may be got dispelled by
writing to the Minister concerned and he
can answer them.

SHRI A. S. SAIGAL : Certrain things
have taken place in the Delhi Municipal
Corporation where two Congress members
were beaten and they are lying in the
hospital. What are you going to do about
it 7 It is a law and order question and it is
our own responsibility.
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MR DEPUTY-SPEAKER : I know the
urgency of the problem you are raising. The
minister is here and he hlis taken note of it.
I will not permit a discussion on this.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The Harijans’ rights are funda-
mental rights guaranteed under the Consti-
tution. If this kind of flagrant violation
goes on in Delhi and nobody takes notice of
it, it is a very serious matter, It is a
question of not only law and order, but
fundamental rights. After all, the adminis-
tration of Delhi is not merely the responsi-
bility of the Corporation but of the Centre
also. We want an answer from Mr. Shukla
and from the Law Minister.

MR DEPUTY-SPEAKER : You hav.e
brought it to the notice of the Home
Minister. T expect in due course he will
reply to that, Now, Mr. Menon.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir, my task has been lightened
a good deal by the speech of my colleague,
Mr. Shukla, because most of the speu:hcs
made during the debate were
with the representation of scheduled castes
and tribes in the services. Therefore, I
made a special request to Mr. Shukla this
morning to intervene because this is a
matter, all the details of which are not
available with the mioistry over which I
am presiding.

SHRI S. M. BANERJEE : May I know
whether orders have been issued...(farer-
ruptions).

MR. DEPUTY-SPEAKER : T have
already ruled that if you want any further
information about the services, you can
write to the hon. minister and he will

reply.

SHRI GOVINDA MENON : The
Department of Social Welfare has come
with a demand of Rs. 25} crores—about |
per cent of the total expenditure of the
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Government of India. Therefore, it is a
small sector of the activities of the Govern-
meqgt and yet, 1 see that 21 members
participated in the debate which was very
lively, ‘That is an indication that this
House attaches very great importance to
the activities of this department. I hope,
therefore, that sooner than later, this
department will become a full-fledged
Ministry of Social Security, which it should
be the function of a Welfare State to
maintain.

The activities of this department touch
many aspects. Apart from the welfare of
backyard classes and scheduled castes and
tribes, this department deals with, for
example, education, training and rehabilita-
tion of the handicapped—blind, deaf—
mute and physically handicapped people,
etc. I attach the greatest importance to
it, but I have not been able to hear any
somments regarding our activities in this
direction, [Further, my time is limited and
therefore, I wish only to say that I agree
with many members who suggested that
this should become a more important
activity of the Government of India. I
hope it would be so very soon.

Some comment was made regarding the
registration of the Central Social Welfare
Board as a company under section 25 of
the Companies Act. There bas been some
misunderstanding about the scope of this
step.

This sad to be done because of the
criticism of the Public Accounts Committee,
I would read from the Fifty-second Report
of the Public Accounts Committee where
they said:

“The Committee are constrained to
observe that all previous recommenda-
tions of the Committee about giving
statutory status to the Board yet
remain to be implemented. It is
surprising that the Board has been in
existence for the last twelve years but
no final decision in this regard has
been arrived at yet. What is more
surprising is that the Government
has been advancing funds year after
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year to a body without a legal entity
which the Committee consider as
irregular and unconstitutional. The
Committee desire that this anomalous
position should be remedied without
further delay.”

The comment was that the Government
should not give grants toa %ody which
has no legal status—that is to say, to a
Board not-=ndowed with a legal personality.
There were three or four courses open to
Government—1 think three courses. We,
could have registered it under the Societies
Registration Act of 1860. We could have
registered it under the «Companies Act,
Section 25. We could have also brought
a Bill here so that it will be by a legislation
of Parliament made inlo a separate
corporation. The result would have been
the same. It would have become by any
one of these proccesses a corporation to
which Government could give grants. It
was thought, in consultation with the
Attorney-General and also with the State
Governments that the more feasible course
would be to register it under Section 25
of the Companies Act. Because it is
registered under the Companies Act do not
consider that it is a company in the usual
sense of the word. It has just become
a corporation. The object was to give
corporate capacity and status to the Board.
That has been achieved. No profits are
to be divided among the directors and
shareholders. This is a well known method
in England and India. Where charitable
societies have to be incorporated, often
those societies have been registered under
Section 25 of the Companies Act. That
is all we have done, and the large majority
of State Governments who were addressed
in this behalf had agreed to this course.
That is why we did it and from the Ist
of April this year the Central Social Welfare
Board has become a corporate body.

Because it has become a corporate body
no change in the functioning of that body
will be there. One of the hon. friends
raised the question of the employees under
the Central Social Welfare Board, These
employees have been enjoying certain
privileges. The Central Social Welfare
Board even after incorporation will continue
to give them the same privileges and
facilities if not better ones. I can assure



129 D. G. (Deput. CHAITRA 26,
the House that there will be no difficulty
with respect to the employees of the Social
Welfare Board.

SHRI B. K. DASCHOWDHURY : When
the Silk Board, the Handicrafts Board and
other such bodies have not been registered
under Section 25 of the Companies Act,
what was the reason to register this Board
under that Act?

-

SHRI GOVINDA MENON :
already stated the reason. The Public
Accounts  Committee  objected to our
continuing the srarus gquo and it was
repeatedly criticised by the Public Accounts
Committee. Not to heed to the criticism
of the Public Accounts Committee would
have been a sort of disrespect shown to
this House because it is a Committec set
up by Parliament. They did it not once
or twice but several times and therefore,
we had to do it.

I have

A criticism regarding incorporation
should be directed with the object of show-
ing that by such incorporation some
disability will follow. 1 do not think there
would be any disability which would follow
either to the employees or to the bodies
in the States which are enjoying the grants
given by the Central Social Welfare
Board.

After all, the Central Social Welfare
Board deals only with a small amount of
one or two crores of rupees, which is being
given as grant to voluntary bodies in the
States, Even those grants are distributed
on the advice of similar bodies set up in
the States in co-operation with the State
Governments. Wherever  State  Social
Advisory Board exists, 50 per cent of the
members are nominated by the State
Government, 50 per cent by the Central
Social Welfare Board and the Chairman
is nominated by the State Government in
consultation with the Central Social Welfare
Board. It is a co-operative effort. There
will be absolutely no clash in the form of
functioning because this incorporation was
effected only in deference to the criticism
made by the Public Accounts Committee.

Most of the spreches here naturally
were about the status of the population
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of our country described as members of
the Scheduled Castes and Scheduled Tribes,
§ is natural because the Constitution has
attached great importance to the elevation
of the Scheduled Castes and Scheduled Tribes.
There are several provisions in the Constitu-
tion even in the Fundamental Rights chapter,
concerning them. We pave taken care
to see in article 17 that wuntouchability is
abolished,

SHRI RABI RAY (Puri): But they
are not carried out.

SHRI GOVINDA MENON : Please
wait. Under article 17 untouchability is
abolished and the practice of untouchability
is made punishable. It is prohibited.

We have also provided that there shall
be a Commissioner for Scheduled Castes and
Scheduled Tribes, appointed by the President,
whose duty it will be to see whether the
guarantees given by the Constitution to the
Scheduled Castes and Scheduled Tribes ares
being observed.

st ofy T : fFaq SEgEA Wi
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SHRI GOVINDA MENON : He is,
therefore, in the position of a critic of the
activities of the governments in the States
and in the Centre and his report will be
placed on the Table of the House. Now we
have gone a step further. In the last session
of Lok Sabha and Rajya Sabha we have
appointed a parliamentary committee,

-
SHRI RABI RAY : After much pres-
sure.

SHRI GOVINDA MENON : Even if it
is after pressure, it is a fact that it has been
appointed. Government often act upon the
suggestions made by Members of Parlia-
ment.

SHRI SURAJ BHAN (Ambala) : It
is being treated shabbily.

SHRI GOVINDA MENON : When we
have appointed a parliamentary committee,
it cannot be treated except with respect be-
cause, Sir, itis your committee like the
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Public Accounts Committee, Estimates Com-
mittee and Committee on Public Under-
taking. This is the fourth standing Parliamen-
tary Committee and the Speaker has been
pleased to nominate a veteran parliamentarian.
Shri Basumatari, who belongs to a tribal
community, to preside over the activities of
that committee. How can we treat sucha
committee except with respect ?

We have appointed that committee ; by
“we”” I mean Parliament ; Ido not take any
credit for that. With respect to the ambit
of working of that committee I accepted all
the suggestions made by members belonging
to the Scheduled Castes and Scheduled Tri-
bes in both the Houses. Therefore, this
parliamentary committee is also there apart
from the Commissioner for Scheduled Castes
and Scheduled Tribes appointed by the
President, to point out to Parliament the
deficiencies in the working of the guarantees

. given to the Scheduled Castes and Scheduled
Tribes.

The Home Minister has now read out
some of the steps which have been taken by
the Ministry of Home Affairs. Apart from
what the Commissioner can do, it will be
open to this Committee to look into this
matter and every year, perhaps more often
than once a year, the reports of this commi-
ttee regarding the extent to which these
guarantees have been fulfilled will come be-
fore this House.

I welcomed very much the various criti-
cisms which were made in the House by
Members of the Scheduled Caste and
Scheduled Tribes and others regarding the
defects or the imperfections in the working
of the Central Government and of the State
Governments in this matter. This condition
of the Scheduled Castes and Scheduled Tri-
bes has been in existence for thousands of
years and I would be making a preposterous
claim, an empty claim, if I say that during
the period of 22 years which elapsed after
independence we have dome everything to
remove the disabilities of this oppressed
community. I will not make that claim.

When the Constitution was framed we
thought that reservation for these communi-
ties need be there only for 10 years in the
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Parliament and the State Legislatures. We
found at the end of nine years orso that
that was not sufficient. Therefore it was amen-
ded to 20 years. 1can now tell the House
that processes are in motion to see that that
particular article of the Constitution is
amended so that the period of reservation
will further be extended.
-

It is easy to point the finger of criticism
towards the Minister and the Government
saying that even after working for so many
years the backward classes, the Scheduled
Castes and Scheduled Tribes have not been
elevated to the position and status of the
more advanced communities. It is easy to
make that comment but it is not so easy to
do things to bring about a change in their
status. This has to be done continuously,
consistently, courageously and without break.
1 hope, by the exertions of all of us, belong-
ing to all parties in this House, it will be
possible for us to turn back and say after
some time at least that we have been able
to do a good job and I, as the Minister pre-
siding over the Department of Social Wel-
fare, give this undertaking that whatever
suggestions are made in this regard will be
accepted and all attempts will be made to
implement them. I particularly extend this
promise to Shri Basumatari, the Chairman
of the Committee on Scheduled Castes and
Scheduled Tribes.

SHRI B. K. DASCHOWDHURY : May
1 make one sumstio_h ?

SHRI OM PRAKASH TYAGI
(Moradabad) : What are you going to
do to stop the preaching of untouchability ?

SHRI GOVINDA MEMNON : Please be
patient ; I have not finished my speech. I
have to go from point to point. I felt while
I was attending to the debate going on here
that apart from the Members who were parti-
cipating in the debate and listening to it,
there was another invisible person in the
Parliament Hall in the figure of the Puri
Shankaracharya. Do you think I would
leave him out? 1 have to deal with him
also because he figured prominently in this
debate. When Shri Basumatari or any
Member of the Scheduled Castes was stand-
ing up to make a speech, I could see that
invisible figure extending his finger of scorn
against the speaker saying, ' “‘Here is an un-
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touchable ; here is an untouchable,” That
was what was happening here.

Before I go to that I want to speak
about more concrete matters. Regarding
scholarships to the Scheduled Castes I want
to say something. Ido not say that the
conditions are extremely good or exemplary
or could not be bettered upon, In the year
1951-52 or rather I will take the yeas 1950-51
which is the first year after the Republic
was inaugurated, the number of Scheduled
Caste students who were getting post-matric
scholarships was 1,316 and in the year 1966-
67 the figure has gone up to 90,264,

So, from 1316, it has.gone in the course
of these 18 years to about a lakh. I think,
it.is significant. But considering the condi-
tions of these communities, it ought to be
more and we shall make all attempts to see
that it is more. Speaking about Scheduled
Tribes, in the year 1950-51, the number of
post-matric scholarships given to Scheduled
Tribes students was only 348 and in the year
1966-67, it is 17,760. 1 do not want to take
the ‘Members of the House through the forest
of figures which I have got with me. But
these two figures of 1950-51 and 1966-67, 1
hope, would be a pointer to the very energe-
tic efforts made by Government in this re-
gard.

Some statements were made regarding

the Elyaparumal Committee. The
Committee was appointed in April,
1965. That itsell is an indication that

the Government wanled to see that there
should be available with them matters with
respect to the conditions of the Scheduled
Castes. Mr. Elyaparumal who was a Mem-
ber of this House at that time was ill in
between and he could not report before 30th
January, 1969. Extensions of the period of
the Committee were made from time to
time. Finally, we got a report on the 30th
January, 1969. Mr. Achutan who was also
a Member of this House did send a dissent-
ing minute but for some reason it was not
affixed or referred to in the body of the main
report.

SHRI RABI RAY : Why ?

SHRI GOVINDA MENON: I do not
know ; it is unprecedented.
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SHRI RABI RAY : You have not tried
tq know the reasons ?

SHRI GOYRNDA MENON :I do mot
know. 1 asked Mr. Elyaparumal but he
did not give a proper explanation.

-

SHRI SIDDAYYA (Chamarsjanagar) :
The Minister is not correct. The reason for
not including it in the main report has been
sent to the Ministry. That finds a place in
the report itself.

SHRI SURAJ BHAN : Is it a fact that
Mr. Achutan applied for a loan or grant of
Rs. 5 lakhs and, in lieu of that, he was
forced to give a minute of dissent 7 He pas
pressurised.

SHRI GOVINDA MENON : It is ecasy
to say that I or somebody else in the Depart-
ment...

SHRI SURAJ BHAN : Your Director
of Social Welfare pressurised him.

SHRI GOVINDA MENON : Why don't
you be patient 7

SHRI SURAJ BHAN : Mr. Achutan
does not know what is the meaning of a
minute of dissent even,

SHRI GOYINDA MENON : There is
no questions of being pressurised. What do
we gain thereby 7 By asking one Member of
the Committee to send a dissenting minute,
it would be foolish to think that thereby
anything is gained. We have mnothing to
gain. We are trying to do everything
possible for the upliftment of the backward
communities and the Scheduled Castes. To
call a Scheduled Caste Member to send a
dissenting report against many others in the
Committee, hoping that thereby something
could be gained, is wrong. After all, in that
dissenting report, Mr. Achutan says that the
Scheduled Castes are suffering more from
economic difficulties than otherwise. That is
a point of view...

SHRI SURAJ BHAN : That has been
obtained by your Director or Social Welfare
by pressurising him.

SHRI GOVINDA MENON : Then, a
reference was made to his applying for a
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grant. I say that no grant has been magde
to this particular gentleman of Rs. 1 lakhs
of even a rupee and there if no money with
us to give grants to persons of that kind.
Why this sort of a criticism ?

SHRZ S. M. BANERIEE : Did he apply
for a loan is the question 7

SHRI GOVINDA MENON : He did
apply for loan; many others apply for
loans. But we have not granted the loan.
(Interruption) If the Members of the House
want to attribute motives, 1 have nothing to

say. Please accept what I say at the face
value, :

St Wy weR (i) o 9T
g #% o Faer w1 fie ¥ gaw ¥
F ATIY AT FY A 9T 77 O gEar
aift a% 71 faelt s fF awmameos o o
s At # =91 & 1 § fox wdAr wr
g f5 FRdr 7Y feE g fraet sfigg

MR. DEPUTY-SPEAKER : He is dealing
with it.

SHRI GOVINDA MENON : He has
written an article in Yojana and that article
is different from the dissenting report which
he has sent. And he is free to write any
article. Yojana is not my publication; it
is & Government of India publication. He
has sent an article to Yojana and it has
been Published there.

I deny the allegation of pressurisation
and I also deny making of any grant to Mr.
Achutan .

SHRI SURAJ BHAN : Hold an inquiry.

SHRI NAMBIAR (Tiruchirappalli) : He
may deny, but he must so deny that people
must believe in what he says,

SHRI GOVINDA MENON : What ' can
1 do if there are people who are not prepared
to believe ?

Much of the criticism here with respect
to Scheduled Castes and Scheduled Tribes
has been in regard to the failure of the
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Government to grant lands to members of
Scheduled Castes and Scheduled Tribes. 1
have to say repeatedly that this is a matter
for the State Governments. Is that not so ?
At the time when appointment of this Parlia-
mentary Commitiee on Scheduled Castes and
Scheduled Tribes was being discussed, some
Member suggested that it would be advisable
if similar Committees were appointed by the
State Assemblies also. In my speech I said
that [ welcomed that suggestion. Now 1
would suggest here on this occasion that if a
similar committee is appointed by each one
of our State Assemblies, then it would make
the picture complete. Matters within the
jurisdiction of the State Government, also
will be covered, it will be open to the mem-
bers of the committees appointed by the
States to point out whether there are deficien-
cies in working, and with respect to the
Centre and probably with respect to everything
else, the Parliamentary Committee also can
report. )

SHRI SURAJ BHAN : Please recom-
mend to the States.

SHRI GOVINDA MENON : Here and
now I do make the recommendation and
request every member of this House to make
a recommendation to their respective State
Governments in this regard; that will be a very
good thing. Can I, for example, order a
State Government asking them to allot land,
50 many acres or 5o many bigas...

SHRI RABI RAY : Give guidelines.

SHRI GOVINDA MENON ...s0 many
bigas to Scheduled Castes ? They will say,
‘We know our job.’

SHRI SONAVANE (Pandharpur) : May
I know whether he has written to the State
Governments, Social Welfare Departments,
that they should appoint such committees on
the same lines as the Central Government
has done ?

SHRI GOVINDA MENON: I have not
written to the State Governments, but I
stated that in Parliament and I repeat that
statement here. If it would be of any use,
I will be writing to the ©hief Ministers also
and not to the Social Welfare Boards.
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SHRI GOVINDA MENON: It may not
be in the nature of a ‘hukuma:® because with
respect to a matter falling under State
Governments, I cannot give a dircetive; I
can only say that this kind of a committee
may be appointed by the states also.
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13 hrs.

SHRI GOVINDA MENON: I will do
that.

Now a good deal of the time in the
discussion was taken by reference to untou-
chability.

And Members here particularly belonging
to the Scheduled Castes spoke with great
anger and indignation. I am only surprised
that this anger came only to this limit.
They are entitled to be angry regarding any
one in this country who says that untoucha-
bility is sanctioned by the Shastras. When
the Constituent Assembly met, the Consti-
tuent Assembly thought that it is its sacred
duty to declare that untouchability is
abolished and the practice of untouchability
is forbidden. And as per direction of
Article 17 this House has passed the Un-
touchability Act. (Imterruptions)

SHRI RABI RAY: May 1 know from
the hon. Minister as to how many prose-
cutions have been started on the basis of
this Untouchabifity Act ?
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SHRI GOVINDA MENON: This is
made a cognizable offence and the Elaya-
perumal Committee has recommended that
the punishment should be made more severe,
That is to say that imprisonment should *be
made not optional but compulsory. We
will take up that suggestion and amend the
Untouchability Act. With respect to the
feelings of the Scheduled Caste? in our
country, here is Puri Shankaracharya who
appears to have more interest in animals
than in men, saying that the Shastra do lay
down that there shall be the caste system,
untouchability, etc. Mr. Siddiah made a very
angry speech and I do not find fault with him
saying that it is difficult to remove untoucha-
bility so long as the caste system is there. Now
it may be that it is so. (Inrerruptions) «But
I want to put this question. IfI bring a
resolution or if Mr. Siddiah brings a resolu-
tion or if anybody else brings a resolution
declaring that the caste system may aboli-
shed, it may be that the caste system stands
not disappear because 1 have received,
memorials from scheduled castes who weres
converted to Christianity that they should
still be treated as scheduled castes. 1 have
got such representatives with me. Now they
on are treated as Backward communities.

Regarding the statement made by Shan-
karacharya of Puri many people have spoken
about it. I do add my woice of protest
against this antediluvian approach to a
burning question in this country by His
Holiness Puri Shankaracharya. (Inferruptions)

SHRI RABI RAY: His Unholiness.

SHRI A. S. SAIGAL: His Holiness
cannot say like this. All humanity is one
before God.

SHRI GOVINDA MENON: Some hon.
Members have not enough sense of humour
to appreciate that I used these words ‘His
Holiness' in this connection with a feeling
that he has made a most unholy statement.
That is clear, 1 am not well-versed in the
Shastras or in the Darsanas but I want to
answer His Holiness Shankaracharya of
Puri in the words of one who is treated as
one of the builders of modern India, a great
soul whom we respect very much, Swami
Vivekananda. What has he spoken about
this ? There is a book published by the
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Advaita Ashrama, Mayavati, Almora, Him;-

layas. The title of the book is ‘India and
her problems’. 1 will read, out a portion
from the book.

The great predecessor of Puri Shankara-
charya and other Shankaracharyas was born
in Kaladifin my constituency. I have great
respect for Adi Shankaracharya. The world
respects him. The great philosophy of
Advaita, otherwise known as Monism has
been propounded with very great skill by Adi
Shankaracharya. The greatest exponent of
this philosophy of Advaita in modern times is
Swami Vivekananda. If you would read his
lectures you would understand that the views
of Saankaracharya on religious problems have
been expounded by Swami Vivekananda with
great lucidity, 1 refer to Adi Shankara-
charya. Here is a beautiful statement which
contains the views of Swami Vivekananda on
untouchability. I would read out this state-
ment made by this great soul who is respec-

“ted throughout the world. This is the
passage.

“Formerly the characteristic of a noble-
minded was—(tribhuvanamupakara
shrenibhih priyamanah)—" to please the
whole universe by one's numerous acts
of service™, but now it is—I am pure and
the whole world is impure. “Don’t
touch me !" “Don’t touch me !" The
whole world is impure, and 1 alone im-
pure ! Lucid Brahmajnana ! Bravo !
Great God !. Nowadays Brahman is
neither in the recesses of the heart, nor
in the highest heaven, nor in all beings—
no™ heis in the cooking pot !

Swamni Vivekananda speaks about himself
and his brothers :

“We are orthodox Hindus, but we
refuse entirely to identify ourselves with
‘Don’t-touchism’ That is not Hinduism;
itis in none of our books, itis an
orthodox superstition, which has
interfered with national efficiency
all along the line. Religion has
entered in the cooking pot. The
present religion of the Hidus is neither
the path of knowledge nor that of
Reason,—it  is “Don’t-touchism"
“Don't touch me” *“Don’'t touch me."—
That exhausts its description.
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“Dont-touchism™ is a form of mental
disease, Beware ! All expansion is
life, all contraction is death. All love
is expansion, all selfishness is contrac-
tion. Love is therefore the only law of
life. See that you do not lose your
lives in this dire irrcligion of *Don't-
touchism™, Must the teaching (Armavat
Sarvabhuteshu}—Looking upon all beings
as your own self—be confined to books
aloné ? How will they grant salvation
who cannot feed a hungry mouth with a

° crumb of bread ? How will those, whé&
become impure at the mere breath of
others purify others 7...

“Each Hindu, I say, isa brother to
every other, and itis we, who have
degraded them by our outcry. *“Don’t
touch” ! “Don’t touch™ ! And so the
whole country has been plunged to the
utmost depths of meanness, cowardice
and ignorancs. :

These men have to be lifted. Words of
hope and faith have to be proclaimed to
them. We have to tell them: *“You
are also men like us and you have all
the rights that we have.”

Sir, no words from me would be a greater
condemenation of the statement made by
Piuiri Sankaracharya with respect to untoucha-
bility.

Regarding legal action, the Ministry of
Home Affairs consulied me as Law Minister
and 1 have said that the Government of
Bihar should be advised to launch prosecution
and I understand from enquiry that the
matter is now in the hands of a Magistrate.

SHRI 8.M. BANERIJEE: One point, Sir...

MR. DEPUTY SPEAKER: If I allow
you, I will have to allow all...(Interruptions.)

SHRI SONAVANE: I want to ask...

MR. DEPUTY SPEAKER: I will request
all the Members to address their points for
clarifications to the Minister and get the
clarification from him. Now, with the per-
mission of the House, I will put all the Cut
Motions together to the vote of the House...
(Interruptions). )
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SHRI SONAVANE: We are walking
out in protest against the weak-kneed policy
in oot taking action against Sankaracharya.
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13.02 hrs.

(Shri Sonavane, Shri P. L. Barupal and
some other Members then left the House.)
.
All the Cut Motions were put and nega-
tived,

MR. DEPUTY SPEAKER: Now I shall
put the Demands 1o the vote of the House.

« The question is:

“That the respeclive sums not exceeding
the amounts shown in the fourth column
of the order paper, be granted to the
President, 1o complete the sums necessary
to defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1970, in
respect of the heads of demands entered
in the second column thereof against
Demands Nos. 97 and 98 relating to the
Department of Social Welfare,”

The motion was adopted.

[The Motion of Demands for grants which
were adopted by the Lok Sabha are reproduced
below—ed.)

DEMAND NO. 97—DEPARTMENT OF
SOCIAL WELFARE

“That a sum not exceeding Rs. 16,48,000
be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Department
of Social Welfare.”

DEMAND NO. 98—OTHER REVENUE
EXPENDITURE OF THE DEPART-
MENT OF SOCIAL WELFARE-:

“That a sum not exceeding Rs,
3,78,32,000 be granted to the President
to complete the sum necessary to defray
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the charges which will come in course

of payment during the year ending the

31st day of March, 1970, in respect of

‘Other Revenue Expenditure of _the

Department of Social Welfare".""

13.03 hrs. .
[ ]
MINISTRY OF FOREIGN TRADE AND
SUPPLY

MR. DEPUTY SPEAKER: The House
will now take up discussions and voting on
Demand Nos. 34 to 37 and 115 relating to
the Ministry of Foreign Trade and Supply
for which 4 hours have been allotted.

L]

Hon, Members present in the House who
are desirous of moving their cut motions
may send slips to the Table by thirty minutes
past two of the Clock indicating the serial
numbers of the cut motions they would like
to move. They will be treated as moved if
they are otherwise admissible. N

DEMAND NO, 34-MINISTRY OF FOREIGN
TRADE AND SUPPLY

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
1,16,63,000 be granted to the President
fo complete the sum necessary lo defray
the charges which will come in course
of payment during the year ending the
31st day of March 1970, in respect of
‘Ministry of Foreign Trade au.d Supply.”

DEMAND NO. 35-SUPPLIES AND DISPOSALS

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum mnot exceeding Rs.

3,55,41,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March 1970, in respect of

ULl

‘Supplies and Disposals’.
DEMAND MO 36-FOREIGN TRADE

MR. DEPUTY-SPEAKER : Motion

moved.



